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IN THE CENTRAL ADM INISTRAT IVE TRIBUNAL, PRINCIPAL BENEH

0A No.628/89
NEW DELH1, this 4th day of March, 1994
Hon'ble Shri C.J. Roy, Membe r(J)

Hontble Shri P.T.Thiruvengadam, Member(A)

Shri Krishan Kumezr

s/o shri Roshan Lal

Village Asaudha, Dt. Sonepat

Haryaha . s Applicant

Through Shri N.S. Dalal, Advocate

Ue;;bs ;

Union of India, thrdugh

1. Secretary, Min. of Home Affairs
North B8lock, Neuw Delhi

N
°

The Commissicner of pPolice

MSC Bldg, IP Estate

New Delhi

3. Shri Sewa Dass

GChaiman, Rectt. Board,

MSu guilding, IP Estate _

New Delhi . .. » Respondents

Through Mrs. Avnish Ahlauat, Counsel
for the Respondents

0 RD ER (Oral)

By Hon'ble Shri €C.J. Roy, Member{d)

This is an old case of 1965 coming up now for
final hearing. Niether the applicant.nor his counsel
made their appearance. Ms: Rashmi €hhabra, learned
p IO XYy counsel for Mrs. Amdish Ahlawat appe=red for the

respondents and we have hear he .

' ’a adm:s t
2. The applicant is zggrieved/his non-selection

for the grade of Constaole in Belhi police, for uhich

he is statea to have applied in response to a.puolic
noticeé issued oy the respondents and appeared in physical
test, written test and finally in the interview. In

the 0A, he has guestioned the benus marks that is given
to the candigates, as proviéeﬁ in the Recruitment Rules
for the post of Constable.
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3. .The respondents hzve filed their reply stating
.that though the appliCant had qualified,iﬁ the physicel
endu rance and phyS%Fal measurement test, yet he uas
not given any bonus mark; houeuaf he was allowed to
appear in the written test Held on 15.1.89 and on
qualifying the same, he was called for intervieu
but he could nct make his grade in the fimal list

prepared for successful candidates.

4o We have seen the recruitment rules for the
post in question. uWe find that the applicaﬁt himself
knew the various stages of recruitment, conditions
and requisite marks to oe obtained and after

having sub jected himself to\all the test, when he

is noct selected in the fial list of succeéssful
‘cand id ates, he can not question the validity of

rec ruitment rules.

5, e therefore find no merit in this case.

The application is therefore dismissed. NoO costs.
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(P.T+Thiruvengadam) (C.3. Roy)
Member (A) : Member (2)
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